
BEFORE THE NATIONAL GREEN TRIBUNAL'
PRINCIPAL BENCH, NEW DELHI

o.A. NO. 479 0F 2oL8
(EARLTER o.A. No. l8(THoI I aOL3(WZ))

IN THE MATTER OF:

GOA FOUNDATION ...APPLICANT

VERSUS

STATE OF GOA & ORS. ...RESPONDENTS

iN rBRMs op oRoBn patBo o+.os.zozo

l.Thepresentstatusreportisbeingfiledinpursuanceof

the directions passed by this Hon'ble Tribunal vide order dated

04.o3.2020.

2. That vide order dated 06.12.2018, this Hon'ble Tribunal

had directed the State Government of Goa to ensr-lre that rn''ork of

the Private Forest Review committee, constituted as per ctrder

dated 06.01 .2016 passed by this Hon'ble Tribunal, be completed

by {31.03.2019 and in case of failure to do so, a penalty of Rs'

1o,0oo/- per day from oL,o4,2019 onrnlards will be paid b1,thc

State Government till the date the Committee submits its report'

3. That accordingly, the Private Forest Review Committee

hacl taken up the work and submitted its Interim Report before

this Hon'ble Tribunal along with interim Application No'

4412019 wherein an extension of time of 90 days was sought

from 31.03.2019 to complete the entire work and to submit the

Final RePort.

4. That vide order dated 03.04.2019, this Hon'ble Tribunal

was pleased to allow the I.A. No. 44/ 2Ot9 and extended the time

till 30.06 .2olg in order to complete the exercise of verifying thc



forest area and submit the Final Report. It was further observed

that the requirement of paying penalty in terms of the order

dated 06.12.2O18 will operate after 30.06.2019.

5. That the Respondent No. 2 had filed an interim

application dated 30.o7.2otg before this Hon'ble Tribunal

stating that the Private Forest Review committee submitted its

Final Report on 21.o6.2oL9, in compliance with the orders

passed by this Hon'ble Tribunal. The private Forest Review

committee completed the task as per the directions of this

Hon'ble Tribunal and demarcated the private Forests based on

the criteria followed by the state of Goa identified by sawant and

Karapurkar committees which were left out in earhcr

dernarcation of the forest department during 2OO3 to 2008.

6. That however, the report of the private Forest Review

Committee was not found to be in order by the State

Government of Goa, inter alia, for the reasons that proper

methodologr for field verification was not followed, parties were

not notified, etc. and prayed for suitably extending the time'

period to complete the exercise of reviewing of private forest

areas identified by earlier sawant and Karapurkar committees.

7. That in compliance of this Hon'bie Tribunal's order datecl

03.09.2019 in I.A. No. 531/2OI9, copy of the Private Forest

Review committee report dated 21.06.2O19 along with reasons

for rejecting the same by state government has already been

placed before this Hon'ble Tribunal by way an application datecl

06.12.2019.

8. That vide order dated 08.08.2019 this Hon'ble Tribunal

granted extension of time for another three months subject tc.,

the payment of cumulative amount of the penalty in terms of the



order dated 03.04.2019 and subject to deposit of a performance

guarantee of Rs. 1 crore to the satisfaction of the Central

Pollution Control Board (CPCB). Further the failure to complete

the exercise would entail forfeiture of the performance guarantee

and further penalty of Rs. 50 lakhs over and above the

cumulative penalty in terms of order dated 03.04.2019. In

compliance of order dated 08.08.2019, penalty of Rs. 9 lakhs

and performance guarantee of Rs. 1 crore has been submitted to

the CPCB.

9. It is submitted that considering the principles of natural

justice the State Government of Goa vide notification dated

23.O8.2019 constituted another committee under the

chairmanship of Joint Secretary (Revenue), to fina[ze the report

on private forests submitted by the Private Forest Review

Committee after considering the objections of affected parties

whose lands were identified as private forest by the Private

Forest Review Committee in its report dated 2I.06.2019. This

was necessary considering the principles of natural justice to

provide opportunity to affected persons whose rights over their

land were encumbered in view of bringing these under private

forests.

10. It is submitted that the Respondent No.l and No.2 filed

an application dated 06.12.2019 seeking extension of tirne

period of 6 weeks for submission of the final report after

examination and scrutiny by the state government.

11. That this Hon'ble Tribunai granted six weeks, time ibr

submission of final report vide order dated 1o.12.2o19 subject

to payment of penalty of Rs. 50 lakhs and cumulative penalty as

per this tribunal order dated 5.4.2019. In compliance to the



order dated 1o I 12 I 2or9, Rs. 61 Lakhs has been submitted with

the Central Pollution Control Board (CPCB).

12. It is submitted that in order to expedite the whole process,

the Government of Goa constituted, T site inspection teams to

visit the various properties and verify the objections received b5,

the committee headed by Joint Secretary (Revenue).

13. Since the field verification could not be completed on time,

the Respondents filed an Application on 29.o1.2o2o, seeking two

weeks' time to file the status of work completed by the Joint

Secretary (Revenue) committee, the lands identified as private

forest areas and regarding the status of verification of remaining

objections of the affected parties on field.

14. That vide order dated 2g.ol.2o2o, this Hon'ble Tribunal

allowed four weeks' time as linal opportunity to complete the

task and also directed that apart from filing the report belbre rhe

Hon'ble Tribunal, a copy of the report be also handed over to the

learned Counsel for the Applicant.

15. That in pursuance to this Hon'ble Tribunai's order dated

29.o1.2o2o, the Joint secretary (Revenue) committee submitted

a report dated o2.o3.2o2o which is annexed herewith as

ANNEXURE.A.

16. That as per the report dated 02.O3.2O2O the Joir-rt

Secretary (Revenue) committee could not carry out site

inspection in respect of 5 out of 166 objections totaling an area

of eibout O.4279 sq. kms.

17. That vide order dated O4.O3.2O20 this Hon,ble Tribunal

granted 4 weeks'time to the Respondents as a final opportunity

to complete the entire task.



i8. That in light of the above factual circumstances and in

pursuance of the directions passed by this Hon'ble Tribunal vide

its order dated 04.o3.2o2o, the Joint Secretary (Revenue)

committee has submitted its complete final report dated

13.3.2O2O which is annexed herewith as ANNEXURE-B.

19. That as per the report of JS (Revenue) Committee, the

abstract of review of private forest areas identified by earlier

Sawant and Karapurkar committees is mentioned in the below

table:

Work carried by the JS (Revenue) Committee is as under:

Private forest area identified by

Sawant and Karapurkar committees

by ocular survey.

67.1'2 sq.kms

Private forest area demarcated by

forest department from 67.12 sq.kms

from 2003-2008

4L.2O sq.kms

Differences in areas identified by both

cornmittees and demarcated by Forest

Department

25.92 sq.kms

Area identified by Review committee

out of 25.92 sq.kms

4.91 sq.kms

I II Remarks

Area in which none filed
objections before the
JS(Revenue) committee

2.90 sq.kms Taken as Private
forest.

Area in which objections
received by JS

2.01 sq.kms

l



(Revenue) Committee
out of 4.91 sq.krns

Area found qualifying
the criteria for private
forests by JS (Revenue)
committee

0.97 sq.kms Taken as Private
forest.

Area found not
qualifying the criteria
for private forests by JS
(Revenue) committee

1.04 sq.kms

Total area found
qualifying the criteria of
private forests in
respect of Sawant and
Karapurkar
Committees.

41.20 + 2.9O +
O.97 = 45.07
Sq.Kms.

20. That as per report submitted by the JS (Revenue)

Committee, no objections were received for an area of ,2.9O

sq.kms out of 4.61 sq.kms identified by the private Forest

Review committee. Thus, the said 2.90 sq.kms area has only

tentatively been taken as private forest as there is an

apprehension that after the current situation of covlD-ig

pandemic is over and the lockdown ends, some objections might

be received by the department in the weeks that follow.

21. The report dated 13.03.2020 at ANNEXURE-B is being

placed on record as the complete final report.

PANAJI
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office of the toint s".."t"ffiT"tlJ:r"*irman of the committee
constituted by Forest Department t0 finalize the report on private

Forests submitted by the Review Committee.
Chamber No.105, 2nd floor,
Secretariat, Alto-Porvorim,

Bardez, Goa- 403 SZ1^.
No.2l13l20l9-RDl

Final Report
I. Introduction
1. 1 The Forest Department, Govt. of Goa, vide

Notification No. MS/ REV.PF/ D CF I WP / 2Or8_
19 /989 /2o7 dtd. 23 /oB l20t9 has constituted a

committee to finalize the report on private
Forests submitted by the Review committee
constituted vide order No. T -r-2oo9lFoR/og7
dated 23 I 04 I 2018, after considering the
objections of affected parties whose properties
are going to be identified as private Forests. The
said committee has the Joint secretary
(Revenue) as chairman, with the Director of
settlement and Land Records and the Deputy
conservator of Forests, south Goa Division as its
members. As per the said Notification, the
committee should consider objections of affected
parties and submit its report before the time
timit prescribed by Hon'ble NGT in its order
dated 08/08120 19 in O.A No.4Tg l20t8.

1.2 Subsequently, vide Addendum No. MS/REV_
PF/DCF lwP 12018-19 I 283 dated ro / tO l2ors,
the Forest Department appointed the under
secretary (Revenue-I) as Member secretary for
the said committee. Therefore, this committee
comprises of the following officers:
a) The Joint secretary (Revenue) - chairman
b) The Director of Settlement

& Land Records

-1

- Member
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c) The Dy. Conservator of
South Goa Division

d) The Under Secretary
(Revenue - I)

Forests,

-Member Secretary

The Committee in a meeting held on
30 / 09 /2079, decided to issue public Notice
calling all the affected parties to submit their
objections. The said notice was published in the
English and Vernacular Dairy News papers on
25109 l2019 i.e. The Times of India-Goa and
Gomantak (Marathi) as well as the Goa
Government official Gazette Series. III No. 26
dated 26 / 09 / 20 L9 .

The committee received 15oo odd objections
including those that were with the Review
Committe e which were forwarde d by Dy.
conservator of Forests, working plan Division,
Ponda to this committee. This committee started.
hearing the objections on daily basis till
2e/trl20re.

- Member

1.3

t.4

1.5 The Forest Department vide order No. MS-
REV.pF/DCF/wp /2018 -te /383 dtd. 13 / t2 /20rs
issued directions to this committee to finalize
the report dated 2l l06 l2olg submitted by the
Review committee on the private Forest areas
identified by Sawant and Karapurkar committees
and submit the finalized report by 24 I 12 /2olg
for Government approval.

1.6 The Forest Department further constituted oT
(Seven) inspection teams vide order No.
MS/REV.PF/D CF /wP /2018_rs /3s3 dated
30 I 12l2019, with directions to carry out site
inspection of the properties as per Annexure in
respect of the identified private Forest by the
Review Committee in its report dated

-2
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l '7 The site inspection of the additional area
identified by the Review committee in its report
dated 2r /06 r2oL9 on the private Forest areas
identified by sawant and Karapurkar committees
was accordingly taken up by the said AT
Inspection Teams.

II.
2.7

Back nd of Identification of te Fore
For better understanding the subject of
identification of private Forest in the state of
Goa, this Committee has decided to refer
following court orders, which arso give the brief
background of t e issue on private Forests.

2 '2 The Hon'ble Supreme court of India in the case filed by
T.N. Godavarman Thirumulkpad V/s union of India &
ors vide order dated r2l L2l 1996 in w.p. (civil) No.
2o2/1995 while commenting on the issue relating to the
protection and conservation of the forests throughout
the country held that the Forest conservation Act, 19g0
was enacted with a view to check further deforestation
which ultimately resurts in ecorogicar imbarance; and
therefore, the provisions made therein for the
conservation of forests connected therewith, must appry
to all forests irrespective of the nature of ownership or
classification thereof. Further it was herd that, the word
forest must be understood according to its dictionary
meaning. This description covers all statutorily
recognized forests, whether designated as reserved,
protected or otherwise for the purpose of section 2(i) of
the Forest conservation Act. It is also the view of Honble
Supreme court that the term "forest rand,', occurring in
section 2, wlll not only include ,,forest,, as understood in
the dictionary sense, but also any area recorded as forest
in the Government record irrespective of the ownership.
The provisions enacted in the Forest conservation Act,
1980 for the conservation of forests and the matters
connected therewith must appry clearly to all forests so
understood irrespective of the ownership or classification
thereof. 

,. 
Honble Supreme Court directed e



Government to constitute within one month an Expert
Committee to:

(i) Identify areas which a,e ,,forests,,, irrespective of
whether they are so notified, recognized or
classified under any raw, and irrespective of the
ownership of the land of such forest;

(ii) Identify areas which were earrier forests but stand
degraded, denuded or cleared; and

(iii) Identify areas covered by plantation trees belonging
to the Government and those bel0nging to private
persons.

2 '3 In pursuance to the directions of Hon,bre
Supreme court vide order passed on 12 / 12 / 1996
in the case of GoDAVERMAN TIR,MUL'AD v/s
UNION OF INDIA, the Government of Goa,
constituted the state Level Expert committee
under chairmanship of shri. s.M. Sawant for
identification of private forest, however since the
exercise carried out by the Sawant committee
was not complete, the Karapurkar committee was
constituted.

2 '4 The task entrusted to the State Level Expert
Committees viz. Sawant Committee and
Karapurkar Committee, was as under:
a. To identify areas which is ..forest,, irrespective

of whether they are notified, recog nized. or
classified under any raw, and irrespective of
the ownership of the land of such forest;

b. To identify areas which were earlier forests,
but stand degraded, denuded, or cleared;

c. To identify areas covered by plantation of trees
belonging to Government and tho se belonging
to private persons;

2.5 The following criteria was
Karapurkar Committees
private forest.

adopted by Sawant and
for identification of

the land must have forestryI

4



ii. The canopy density of the land should be
minimum of e.4 or more.

iii' The land should be a minimum of o5 (five)
hectares or in contiguity with Government

2.6 Both T:ttt ""ro sawant and Karapurkar
committees submitted their reports to the state
Government.

2 '7 The Forest Department, Government of Goa
further undertook the work of surveying and
demarcating forest areas in private holdings arl
over the state of Goa, based on the reports of
sawant committee and Karapurkar committee.

2'8 The reports submitted by the Forest Department
before the Hon'ble High court is under chalrenge
in w' p' No' 67 3 /2008. The said petition was
filed by Goa Foundation on the ground that the
reports submitted by the Forest Department are
contrary to the Sawant & Karapurkar Committee
reports, orders of the Hon'ble High court, since
in the reports, some lands which are classified as
forest in the Sawant and Karapurkar committee
have been omitted. It bears mentioning that the
report also includes some lands which were not
reflected in the Sawant and Karapurkar
committee reports. The sawant committee
identified 46.60 sq.kms. area as pvt. Forest while
the Karapurkar committee identified 20.s2
sq.kms. of additional pvt. Forest area. Thus both
reports, speak of 67.12 sq.kms. of ocularly
identified private Forest area which is based on
approximation. However, the Forest Demarcation
Team found 41.20 sq. kms. It would suffice to
say here, that 2s.92 sq.kms of pvt. Forest area
from the sawant and Karapurkar committee
reports stood excluded.
By Order dated lZ / LO /2OL3, the Hon,ble High
court of Bombay at Goa transferred the said w.
P' No' uTtt2ooS to the Nationar Green Tribunar

2.9
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(wz) at pune. The said petition is registered as
Application No. 16(THC) of 2013 (wz). The said
application is pending before the Hon,ble NGT.

2.lo Meanwhile, in pursuance to directive contained
in order dated 16 I L2 I 2oog , wp No.3 s4 I 2006 of
Hon'ble High court in the interregnum, the Govt.
of Goa has undertaken a de-novo exercise of
identification of private forest and for this
purpose, two committees had been constituted
for North Goa (headed by V. T. Thomas) and
south Goa (headed by F. x. Araujo) respectively
appointed vide notification No. T _ 1_

2oo9 /FoR / 439 dated 2z / r r / 20 12 with the
terms of reference to identify the balance area of
Private Forest in North Goa Forest Division and
south Goa Forest Division by locating the private
Forest on ground individua,y based on the
criteria of Ts% or more crop composition to be
Forest in nature and Canopy density of 0.4 or
more. In the terms of reference of the said
committees, the criteria regarding 5 Ha or more
if not contiguous to Government Forest was also
given to review identified private Forest areas
which includes participation from NGo,s. The
said committees have submitted their respective
reports which indicate that the identification of
Private Forest done by them is provisionar and or
prospective in nature. Nothing appears to have
been finalized in respect of the said reports by
the Government, however it has come to the
notice of this committee that the Forest officiars
have already started invoking the prospec tive /
provisional findings of the Thomas & Arauj o
committees while processing applications fired
by the land owners under the Land Revenue
Code , 1968 and requests for tree fellings etc.

2' 1 1 The Forest Department, thereafter issued a
Notification No. T -r-2ooglFoR logr dated

which it was stated that the work

-6- l/*--



III.
3.1

of identification of private Forests is comprete
and that the Committees constituted vide
Notification No. Z _ I _2OOg /FOR / 43g dated
27 I l l / 20 L2 are disbanded. The Government
while disbanding the said Committee s
constituted in year 2012, further stated that in
view of the grievances received from private
citizens as welr as NGo on the incrusion or non
inclusion of certain areas as private Forest and
in order to ensure an uniform approach to the
issue, a new committee is constituted to review
identified private Forest areas by these two
committees and those identified by the earlier
Sawant and Karapurkar Committees in
pursuance to the order of Hon'ble National
Green Tribunal, (WZ) dated OT / O | / 20 L6 in
Application No. 18(THC) 12013(wz) which have
been finally surveyed. The said private Forests
Review committee was given the following Terms
of Reference:-

a' The committee shall review digitized maps ofprivate forest areas which have" been preparedusing the Revenue Departm ent/Directorate ofsettlement and Land Records and overraid on thesatellite imageries of the Forest Survey of India forassessment of Forest cover in Goa, conforming tothe three criteria.

b. Technical expertise of Forest Survey of India (FSI),Bangalore could be taken in order [o 
"r".rtain thecomposition and canopy' density of the identified

areas, if there is any dispute.

c. The Dy. conservator of Forests of the concernedterritorial divisions will then carry out groundverification in respect of such ..... which are indoubt or having ]mbiguity in order to prepare finalreport on private Forest areas in the Stale.

Works undertaken by the present Committee:
The said private Forests Review committee submitted
its report dated 2l/o6/2oLg in which it was stated
that an additional area of 4.91 

"q. 
kms. (49r.0g26 ha)

was found to be qualifying all the three criteria of



the said committee. The Government did not accept
the said report and constituted this present committee
vide Notification No.Ms/REV.pF/D cF /wp /2018_
19 I 989 / 2or dtd. 23 / os / 2org and subsequent
Addendum dated ro I ro I 20 19 to finarize the
report of said Review committee dated
2L /oG /2019. The Government further directed
that this committee should consider the
objection of affected parties while submitting the
report as per time limit prescribed by Hon,ble
NGT in its order dated Og/ Og / 2OIg in O.A. No.
479/2018.

3'2 The above background facts, reflect the status of
private forest in Goa. The sawant and
Karapurkar Committee Reports are not yet
notified by the Government. However, land
identified as private forest as per criteria adopted
by sawant and Karapurkar committees also
cannot be used for any devel0pment in terms of
the provisions of Forest conservation Act, 19g0.
There is also no provision to divert such rand for
construction of houses and buildings. Therefore,
no conversion of land under the Land Revenue
Code, 1968 can be done by the Collecto r lDy.
collector for such rand although the said rand
may otherwise be fit and qualifies for conversion.

3'3 Pursuant to the pubric notice, approximatery
1500 numbers of apprications / objections were
received and more applications/objections from
the affected parties are stilr being received even
while this final report is being prepared.

3 -4 This committee had started the hearings for arl
the applications / objections, however the Forest
Department restricted the scope of this committee and
directed to finaJize the report dated 2r/06/2olg
submitted by Review committee. After issuing the said
order, the o7 inspection teams were constituted by
the Forest Department to carry out site inspections
of ,h. 

/q:operties which are identified as private
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Forest by the
21/06/2O1e.

Review Committee in its report dated
The said teams are headed by the

Inspector of settrement and Land Records (ISLR) of
respective Talukas with Range Forest officers appointed
by name and the Talathi as the other two members of
the team. The site inspection teams were directed by the
Forest Department to submit their respective reports to
the Jt. Secretary (Revenue)/ chairman of the Review
committee by 06 / 07 / 2020, so as to enable this
committee to finarize the Review committee report dated
21/06/2019 for onward submission to Government on
or before tO /Ot /2O2O.

3'5 Hearings have been restricted onry to the said
objections in respect of which additional area
was identified by the Review committee, however
some objectors covered under the said category
could not be contacted on time keeping in mind
the various directives and time constraints.

3'6 The hearings revealed violation of principles of
natural justice due to failure in giving personal
hearings by earlier Committees.

3 '7 The concept of a tree as understood by the land
owners is one that has either timber value or
firewood value whereas, private Forest Review
committee considers any woody plant whose
branches spring from and are supported upon
the trunk or the body and whose trunk or body is
not less than 10 cms in diameter at a height of
one meter from the ground lever as a tree. This,
therefore, includes shrubs, bushes etc. which
may at times, be in between unkept agricultural
plantations thereby effectively converting an
agricultural area, sometimes along with dwe[ing
houses, as private Forest Land.

3.8 The site inspection reports which have been
received indicate that the additional area
identified by Review Committee may not qualify
all the three criteria of private Forest.

9 tu d-



3'9 considering the directions given by Forest
Department vide Order No. MS_REV .pF /DCF/
wP / 20 18- 1 9 / 383 dated 13 / t2 / 20 tg and order
No ' MS-REV .pF / DCF/ wp / 20 t8- 79 / 3gg dated
30 / 12 /20lg, only land where additional area was
identified by the Review committee as private
Forest was inspected by the OZ (seven) site
inspection teams.

3 ' 10 The inspection teams submitted their reports to
this committee which were examined vis- a- vis the
corresponding objections. The recommendations/
observations of this committee in respect of these
cases after considering the said reports is enclosed
herewith as an Annexure to this report.

IV. Observations of this Committee:
4 ' 7 The present committee was given the task of

verifying/ finarizing the report of Review committee
submitted to Government on 2r r06 /2019. This
committee had started hearing the objections of
the persons who will be affected if their land is
identified as private forest by giving them
opportunities to submit their objections. The site
inspections conducted in the short period of time
has further shown that there might be
irregularities that have cropped up or emerged in
the report of the Review committee dated
2L I 06 /20lg as physical site inspections of the
entire area were not carried out by the Review
committee. This was definitery required to be done
for ascertaining the facts regarding each rand
before deciding any particular area as private
Forest to ensure that all the three criteria
prescribed for designating rand as private Forest is
met.

4.2 The job of identifying I finarizing private Forest has to be
completed on merits of each case. No scope can be left
for ambiguity in the data on the basis of which the land



4 '3 The Forest Department vide letter
No.MS/REV.PF/D CF /wp /20 tB_ ls / s8s / 28 dated

4.4

23 /ol l2o2o has informed the Joint secretary
(Revenue)/chairman of this committee that the Govt. of
Goa is paying Rs.1O,OOO/_ per day as penalty till the
final report is submitted to Hon,ble NGT arongwith
penalty of Rs.50 Lakhs and performance guarantee of
Rs.l crore. In the said retter, it has also been stated by
Under secretar5r (Forests) that the next date of hearing is
on 29/UL/2O2O and that the Interim Report submitted
by the committee does not mention about time period
for submission of Final Report. The Under secretary
(Forests) has with the approval of the Govt. sought the
submission of the Final Report immediately from this
committee without causing further ross of time as it
increased penalty payment from the exchequer.
The Forest Department had issued the ord.er constituting
or (seven) site inspection teams with directions to the
said teams to submit their reports to the Joint secretary
(Revenue)/ chairman of the committee by 06 / o 1 I 2o2o .
The total area invorved in respect of the objections being
dealt by this committee is about harf of the area i.e. 4.9r
sq. kms. identified by the Review committee, which had
taken 14 months time to complete the work by following
stratified Random Sampling (sRS) method which
involves just 5% sampling of the survey hordings. This
report is being submitted to the Forest Department in
terms of Government directives conveyed by under
secretary (Forests). The site inspection teams and in
particular, the Forest officers on the said teams should
have had a fair amount of time to complete their work
looking at the nature and manner in which the said
work is to be carried out by recording measurements of
girth and tree canopy density of each tree.
In this regards, this committee is of the unanimous
opinion that the issue of identification of land as private
Forest can be done onry if the entire survey hording of
the affected party has been demarcated and taken up for
tree co-unt. Doing the work in patches as

4.5
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Review committee may be suitabre to comprete the work,
however it is not fair to the land owner who may be
affected due to identification of his/her land as private
Forest.

4.7 This committee is of the opinion that private Forest had
to be identified rationally keeping in mind the directives
of the Honble Apex court which were positive steps
taken over two decades ago for conservation of trees and
the environment. However, while imprementing the
directives, designating any persons land having a
dwelling house/structure used for residential or
commercial purpose or land falling under setilement
zone with land conversion certificate as private Forest
land is not desirable. Goa is a very small state having
just 3,702 sq.kms with a hierarchy of Forest officers
which includes a principal chief conservator of Forest,
an Addl. Principal chief conservator of Forest,
conservators of Forests, Dy. conservators of Forest,
Assistant conservators of Forest, besides non Gazetted
Forest officers like Range Forest officers etc. There is
also a Goa Forest Deveropment corporation Limited for
the state of Goa. There should be no scope for any
ocular identification of private Forest or identification by
patch sample method in residential, settlement areas,
etc. Each and every property identified as private Forest
in such a-reas due to which deveropment activity may
have been barred might eventualy have to be taken up
for payment of compensation either monetary or by
providing alternate land to the affected land owners.

4.8 It will be desirable that the Forest Department gets an
action plan prepared for planting Forest tree species in
the land identified as private Forest instead of allowing
such properties to remain as wild bush/shrub type of
vegetation which is being considered as private Forest.

4.9 This committee hopes the recommendations made
herein will contribute towards early resolution of the
issues relating to identification of private land as private
Forest which are pending settlement since over 20

ue anxiety to the affected
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parties who are sometimes, land
and in several cases it

immoveable property.

The Joint
(Revenue)

The Director of
& Land Records

owners

being

Secretary -Chairman

Settlement _Member

holdings
of small

their only

3 The Dy. Conservator of -Member <f
Forests, south Goa Division 

JvL 
q"-L

The Under
(Revenue-I)

Secretary -Member
Secretary
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Sr.
No.

Taluka \/illnge

Revised Annexure in respect of Sr'. Nos.39,65,70,7 1,72.,73,7d,]g & 80.

Sy. No./
P.T. Sheet

Name & addresses of the
-r- -r\tltlitionai A.rr:a i Itcrnarks i

objectors ldentified by 
,

1 45/l -H Sarrlqv 

-Vinu.uL-.-i "n,iuf 
f,,i.

Feria Baixa Road. Opp. {)id
Clinic- Mapusa

l6l r()0.
l\4apusa

this block crrrnprisc's Si. Nrs. i..liiirlait i dl
i4.{(Part) as Private iroresi at'ca.

2. In additiclu to tire sriici arca- iite ficvie..r.
('r,;11111i11.. identitled an area. oi'1i.7,! ( [ia] iurdet-
l'y'. No. 145/l as Private. i.orr.sr.

i. The site inspection o1'sul'\'ei rlillioci i l_;,i-i {

(Sl No. l45i t ha:'. treen sub cjir rc:rii \^..iis

conducted bi' lhe site iiispeciir.'it ieanI.
constituted vide Cr>r'entntent i,irii;-l- i';o. \.iS-
Rh V.PF/DCF iv'i Pi)U I 8- i q, 3cj-, tiaicd
30112/2019. The reporr of rhe siic inspcction
teanr has Lreen receivcd un<ier No. iS &
I,R/BAR/iVIPS/I\1 I SC-'0 1 DA2T )4 ciated:
0710112020 r.l,hich rel'eals that thc-re arc 02 (rn',-r)
nuntbers forest species and NIL agr-icultuial
trees r.l'ith 'free C'anopr Densit.r of +E.ql).,0 in
the plot bearing Sr. No. 1,x5i1-Il oi viiiaqe
Assagao.

I

I

1'lil! r
i Note: An area of 0.737 ha under Sr'. l\c.

e/J

{

i sy. N;i--
I P.T. Sheet
I

I

I - The ForL'sr n.-u..ioi=-'i",i* l*if-l
demarcated an aree rif -.:,5.78 (ila).iolnrl'. urrciur l.

4 I

I-----+145t1 ().7-i

,G{"."t-

HP-3
Typewriter
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E*t l,-
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I

i
I

i
I
I

I
i

I
I

I

I
I

I
I

- ---+si I iifilron Olus.-- U.No.tSt tL.li
Sebastian Chapel. Orda. Candolim

OtsSERVATIONS:
The area admeasuring 0.013 ha in Sy. No.
145/l-H of Assagao Village qr_ralifies as _private
Forest since it meets the required criteria of
forest crop composition and cancpv densit1,.

l. Th. eo.Esr o.r*r.uttt;n T."* l*d 1

demarcated ar) area of 64.30 ha jointly u,ra.. ir. I

Nos. 237i0. ?39r1.239t2 & 26610 
", 

pr;.;;;;; 
I

area with the remark rhat this block comp.ir", of 
lSy. No. 23ep). 266(p) & 237(p). 
i

current ol_rjeclor.

do
N4undo

2. In additior-r to the said area. the Rer ie,ur
Comrnittee identified an area of 6.31 ha under
Sr.. No. 139,,1 as pt,t. Forest,uvith the remark that
as, fer the survey plan. area is 26.60 ha instead
ot' 2.625 ha (Forrn I& XIV). The area'is parrlv
ciemarcated by earlier demarcation team. An
additional area of 6.3 I ha is identified as private
I:orcst b.v Review Comnrittee.

3. l-he site inspection of Sy. No. 239ll \^,as
conducted b1, the site inspection tean_I.
constituted vide Government trrder No.MS_
REV.PF'iDCF /Wp /2018_ I 9/3 93 dated
30,1212019. The repoft of the site inspection
team has been received under No. IS&

-2tfu

ytri-ctr is part onO pui..f 
"f O-Zjtm iO.rtin.a

b1' Review Committee as private Forest has

!ry_qAB/_l4IVMrsciO r /2 020t322 qeEq.l

7
I

I

I

I

i

I

I

I

i
I

I

I

&r--



Lr,.v;'..
I

lrm iii.'i,., has thick

fbrestr-v gro\lrth alld is verv detrse '

OBSERVATIONS:
The area admeasuring 6'31 ha in Sy' No'

ii'qlr-"r village Salvadir do Mundo qualifies

as Private Forest since it meets the required

criteria.

L Tt" Fo,.tt Denlarcation

d"*ur.ut"d 16.62 ha as Private

under Si. No. 3l /1 '

2. tn acldition to the said area' the Revier't'

e";*i,;;. identified an area of 20'08 ha as

T.un.t had

Forest area

TISWADI Goalirr,
Moula

il;#';;'.;-;;J"' said su^'e:-, "'*o':^YI:
the remark that the area is partl'r' ,9:-"':1t-1Y
ffii;T;;;;;'t""l"u* A, additional "':' :j

as Private Forest b1'
io.og ha is identihed as Pri

Revierv Committee'

3. l'he site inspection of 31" No'. 31/i was

corrd,r"ted b,v the site inspection tealn'

""".riri.a 
uitle Government Order No'MS-

i.#.pencF/wP/2018-19/393 dated

3011212019. I'he reporl of the site inspection

team has been recei'"ed under No'

iiizurisirtrtsc/o tt2o20ts74 dated-ii 
oz,zoao. No. lst-zuTls/Mlsc/o I 2020t7 04

dateo :,;;':;";;; dated 1lsl,IuTls/v1lsc/01/20291822 ,-1 ,, r

iJtaitzozo which reveals that there t:'*: 1 I

aim.r"n, Patches identified bY 1:]'':; i

0210312020 dg

t t1tr1fitfr'r) dated

II
I-ril l,! ___,L-

l#.-:a

I
I

-.--L-

Comrnittee

Y,'

7

Chicalirr

i
i

ffis,'= . L



ta1] lll-

Y'No' 31/1-J

with following site inspection data:

Patch I comprises of 15'6710 ha consisting of

f +Z: n"-Ueis of trees out of which 1350 are
1423 numbers of trees out of' whtch li)u are i

forest species while 73 are non forest species l

with fbrestry crop composition of 94'87% and 
]

tree canopy densitY of 9 '022oh'

required criteria of densitr"

Patch II comprises of l '9456 ha consisting u'ith

forestr-v crop composition of 76'830'6 and tree

canop)' densitl of 1i'54o'o'

Patch III comprises of 1'8758 ha' rvith

Forestry Crop composition of 70'59oh and

tree canoPl' densifY of 20'883%'

Patch IV cornprises of 0'5876 ha consisting of

91 number. oit..., out of rvhich 81 are forest

,f""i", u'hile 10 are non forest species rvith

Forestr.r' Crop composition of 89'01o/o and

tree canoPl' densitl' of 2$'9lo/o'

OBSERVATIONS:
itr. pr,.tt I, II, [II & IV comprising of area

"a*.ut".ing 
15.6710 ha, l'9456 ha' l'8758 ha

& 0.5876 ha respectivelf in S1" No' 31/1-'l of

Coalim-Nloula Village does not qualifl' as

P.itate Forest since it does not meet the
I

i

I

had i

I

I

I

-, _)' ' Ltd" Salll'aocar Ltrltlrs' LT' LvrL'rE\'v"
l_,__F_i I Estate' chicalim -)--- -- 

''- 
\
rl

f', 'fi- '('\zt 4 -i-ff .r.- -,4$..\r,

iort 'feam

-do-

/ /'



.ii
lrt:il--i

'^^ -lt.

I i.)r,t,i ' -
I

2 In addition to the said area, the Review
(lonrmittee identified an area of 22.86 ha as Pvt.

Forest.

3. The site inspection of S-v. No. 3912 was

conducted by the site inspection team.

constituted vide Govern^nlent Order No.MS-
REV.PF/DCF/WP/2018-19/393 dated

3oll2l2\l9. The report of the site inspection
team has been received under No'
ISLR/TIS/MLSC1)L120201704 dated

02t 03 2020 & No. IS LR/TIS/MI SCi0 1 l2 020 t 822
dated 12103 2020 which reveals that there

exists 4 different patches identified by Revier'r'

Comrnittee in the said survey number. All the

s:tid patches are presentil parl of S1". No. 39/2

u'iih foilor.r'ing site inspectron data

Patch I comprises of 0.3970 ha consisting of 204

nurnbers of trees out of rvhich 200 are forest
species while 04 are non forest species with
ft-rrestr1, crop composition of 98.04% and tree

canop)' densitl' of 85.79%.

Patch II comprises of 1.3227 ha consistirrg of 89

numbers of trees out cf r,vhich 81 arc forest

species while 08 are non fbrest species rvith
torestry' crop composition of 91.0104 and tree

7

7

ln-

i I t\Jrl'

*\,

ies while 136 are non forest iestbrest srlecies while 136 are non torest spectes i

--_\
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-58'/. ild ll-;rtl.r li;;.:;ti!: .*p conrposition ol 91 

I

' ,r.. .rnupr dettsitr ttl' l'l' 11)tio ''
i

Patch IV comprises of 2'5221ha consisting of I

1153 numberi of trces out of which l1l8 are r.l
fo..st species rt'lrile 35 are non forest species

rvith forestry crop composition of 96'967o and

tree canopl clensiq' of 41'7(l5ol''

Note: An area of 9.2224 ha unrler S1'' No' 39i2

rvhich is part and parcel of 22'86 ha identilied

by' Revie*' Committee as Private Forest has

not been inspected since it is not orvned bv the

ctrrrent <lbjector.

OBST,RVATIONS:
The patch I & tV comPrising of area

uO-."tu.i"g 0.3970 ha & 25221 ha

respectiveh' qualifies as Private Forest since

it meets the criteria, however Patch II & tli
u.1,ll.ur,,ring 1 .3227 ha &' 9'3958 ha

,.rf..tit'.t1" l,-, S),. No' 39lz(P) of Goaliin-

Morlu Viilage does not qualify' Private:

Forest since it does not rneet the required criteria

of'densitY.

Sweta E,state Pvt. Ltd,

H. No.59. Chalbhat.

Old Goa.

Road. Ella

1. The -For=st 
D**"t*t*rr Team had not

den-rarcated al1,Y area as Pvt' Forest' since area ts

non forest as Per said feam'

2. The Review Ctlt-tlmittee however identified a

conti guous patch bearing ulll^ol 
l:? 

n^11"::3t":

Sr.. N"os. t)7/1 (|'}). 97l\(P),9712-AlP),97 3(P) &

Taiaulim

t .N+*ry=lg-'- -

rt

9J ,'1
t)7 l1
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I 91/C i,L ';iirug-'i'Jiuiin., 
tn itic =i,r p,it,"'n. i,', I

area of 4.68 ha under 51'. No. 97ll(P) or.r'ned b)'

the objector is identified as Pvt. Forest.

3. The site inspection of S1'. No. 97ll rvas

conducted b"v the site inspection team-

constituted vide Government Order No.MS-
REV.PF/DCF/WP /20 

1 8- 1 9,1J 9J

301122019. The repoft of the site inspection

tcam has been received under No.
ISLzuTISIN4ISC/0 1 /202 01822 dared I 210) 12020

w'hich reveals that there exists 02 patches in the

said stlrvey number r,l'ith lbllo'*'ing site

inspection clata:

Patch I comprises of I .0997 ha consisting ol99
numbers of trees out of u'hich 55 are florest

slrecies rvhile 44 at'e non forest species v.uith

forestrl' crop composition of 55.56','o and tree

canop),' densit-v of I2.803%.

Patch tl comprises of 3.5803 ha rvhich consist of
fbrest species and the area is harirrg slope with
formation of valley. The fbrestry vegetation is
dense and is a thick forest.

OBSERVATIONS:
The patch I comprising of area admeasttrin-q

1.0997 ha does not qtralif-v as Private Forest

since it does not nrcct 1he required criteria of
crop composition ancl canopy density however

Patch II adtncasr.rritrg 3.5803 ha in S1'. No.

97ll(P) of -['alaulim Village qualifies as Private

ll*- M+*U=

Forest sir-rce it meets the required criteria.

dated

I



' 14 \ - d.- -l- aol -l- -'il-
rl,,
lr'i
Tg l---------------a* -T-Boingurni i 26ll(P)
I zg : -do- I balnsurrrr i

Iinl':
I

i, , l.t -

1 06/1 33.72
I (l(rl I

Sulgaonkar Centre'

Lr4, Murgaon [:state'

Off. AirPorr Rd. Chicalim

3. The site inspection of Sr' No' 106/1 w'as

;"r;;;; b,v the site insPection team'

constituted vide Go"'nmtnt brder No'MS-

REV.PF/DCF/WP/2018-191393 
dated

30/12/1019. 
'fhe 

"ptn 
of the site inspection

team has b."n' received un{er No'

I s L R/'l- I s / N4l s c /0 1 /2 02 o t 827 1"]:i Y[';::i: Il)ifi';:#i;il,;h;* are 23i7 number .t'

tree;'";, of which 2083 nunrbers are forest
l-^,-oclnl

i :r".?;""";11. 
"i:; 

numbers are non tbrestrv

i species rvith no"tt'1' ?"P ::i1";["r1^ "'
i ;lTffi J;x?'":"1""*;, il'I.i,,'" r tz B4zo^

I
j

I

of canoPl densitl"

- 
=----1---

I hr l. i'tle r-u'"'t -oen'11c1if." 
-lii.ll""T.l.r 6I

1"","',il,.o';;;;" J ri ro r" j1,"111111:"''

N".r?/iipl &2612(P\ as Private Forest area'

__l

N--j=

l-

7

1. The Forest Utmurcution 
'l can.r *1"^:::

Vrrrtlltalr Real Estates Pvt' Ltd" demarcated any area as I'vt' Forcst' since area ts

non forest as Per said Teatn'

2. The Revieu' Clonrmittee identitled an area o1'

33J2ha as Pvt' ljorest'

I

i

I

I

I

i

I

I

I

I
I

i
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riil+-'-_---:-- ---- -----T t.rn. ror..t bemarcation Team had1pioru.r5p",',,t.tr"r. ' :6n(p1 | J6l

i ij;;. roile. 
^"ruekhanci" I I i demarcated an area of 12.10 ha jointl-v under 51"

2. In addition to the said area, the Revter'r

Committee identified
Private Foresl under
remark that the area

area of 4.61 (Ha) as

No. 26l2(P) with thc
partly demarcated b.v

earlier demarcation team. An additional area ol'

4.61 (Ha) is identitled as Private Forest by

Review Committee.

3. The site inspection of survev number 26lf
was conducted b1' the site inspection teatl'
constituted vide Government Order No. MS-
REV.PF/DCF/WP/2018-19/393 dated

30 1212019. The report of the site inspectiorr

team has been received under No'
ISLR/l'lS/MISC/0 | 12020t47 dated 0610112020

&. No. ISL,tuTIS/MISCl01t2020l641 dated

21 022020 u'hich reveals that the objector
owns an area of 0.4919 ha out oJ i,47 ha ttnder

S1'.No.26l2(P) rvi,ich is identified as additional

Private Forest area where in there are l0l
number of trees out of rvhich 12 are forest

species and 89 non Forest Species u'ith Forestry

Crop composition of I1.88% '

OBSERVATIONS:
The area admeasuring 0-4919 ha in Sy. No.

2512(n of Bainguinirn Viilage owned b.v the

objector does not qualify as Private Forest

since ir does not meet the required criteria of
lorest crop composition.

an

S"v.

is



1 
(o. r rrr r ( ft) & :o :ii,l ^ 

p. t.-tl,iicri ir*
l^t2. In addition ro the said area. the Re.,ie* I

Committee iderrtif-red an area of 4.61 (Ha) as I
Committee iderrtif-red an area of 4.61 (Ha) as\ r rq,/ qJ

Private l;orest under 51. No. 16,l(p) tith the
remark that the area is partll, demarcated by
earlier demarcation team. An additional area of
4.61 (Ha) is identified as prir.ate Foresr by
Rer,'ieu. Committee.

3. The site inspec:rion of Sy'. No. ?.62 \\,as
conducted by the site inspection ream.
constituted vide Government Order No.l\,lS_
RtrV. PF/DCF IWP l21l 8- I 9/i93 clated
301122019. 'l-he repofi of the site inspection
team has been received under No.
ISLR/I I S/l\4 lSC I 0 I /2020 I 469 datecl 0 5/02 /2020
u'hich rer,eals that the ob-jector o\^,Tts an area of
0.9781 ha out of 1.47 ha in S1'. Nc. 26i2 (p)
rvhicli has 123 numbers of trees of which g5 are
forestrv species while 38 are non forestry
species r.r,.ith forestrv crop cornposiiion of
69.919o.

OBSERVATIONS:
'l'he area admeasurin g I .47 ha in S1,. No.
2612(P) of Bainguinim Village o..",ne,J by. the
objector does not qualifl, as private Forest
since it does not meet the required criteria of
lorest cro

Director (DStR)l-3Iii 4.,-^L jr.og .)..i-a,
DCF (South Goa Di,. i::ion) Under Secretar\, (Rer,- r Secretary.
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